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.Heard the learned counsel tor the applicant, He
states that.the applicant was transterred from Jaipur'to
Udaipur gnd he has already been relieved, The applicantts
representations against his trensfer ars still pending with

thé respondents, The respondents are directed to dispose of

‘th= applicent's representations, Annaxure A-ll, A-12 & A-13,

within a period of two months from the date ot receipt of

this order,

2, ‘ A copy of this order alongwith the OA may be sent
to the respondents to enable them to take a decision on the

representations of the applicant,

3. The O& stands disposed of accordingly, with no order

as to costs,
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